Oral Answers

2481
Mg, CHAIRMAN: Mr. Vajpayee.

Surr ARJUN ARORA: What s
wrong in sitting on the back seat of
8 motor cycle?

Mr. CHAIRMAN: Mr. Arora, I have
called Mr. Vajpayee.

Surr A. B. VAJPAYEE: 1f the hon.
Minister thinks that this particular
officer was guilty of any unbecom-
ing conduct, why merely was his re-
signation accepted? Why no action
was taken against him?

Suri JAISUKHLAL HATHI. The
question was not one of removing the
officer from service or gismissing him.
The question was when the question
of promotion came, then, locking to
his conduct, his behaviour, making a
general assessment of the
was thought that he was not yet
mature enough for that higher pro-
motion to a responsible post. There-
fore, as a protest, it seems, he resign-
ed. There is no question of the Gov-
ernment having terminateq his service,

Surr A. D. MANI: Hag the Govern~'

ment addressed an enquiry to find out
whether riding on the pillion of a
scooter driven by a Tehsildar by the
officer in question was an offence?
What is the idea of Government? When
do they think it proper for an officer
to ride on the pillion of a scooter. Is it
permissible for an L.A.S. officer to sit on
the pillion of a scooter only when an
officer of equal rank or a superior
officer, say, a Secretary, drives the
scooter, and not if anybody else of a
lower rank drives it?

Mr. CHAIRMAN: Mr. Mani, this is
spinning too flne. Next question.

*383. {The questioner (Shri Bhupesh
Gupta) was absent. For answer, vide
col. 2469 infra.}

*384, [The questioners (Shri D.
Thengari and Shri G. K. Kapoor) were
absent. For answer, vide col, ~ 2469
infra.]
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*385. [The questioner (Shri U. 8.
Dugal) was absent. For answer, vide
col, 2470 infra.]

*386. [Transferred to 9th December,
1964.]

MEercer or Goa

[ Surt SITARAM JAIPURIA:.
Pr. BHAWANIPRASAD

TIWARY:
| surt MULKA GOVINDA
*387.{ REDDY:

Surr R, S. KHANDEKAR:

Surr S. S. MARISWAMY-

Surr SANKAR PRATAP
SINGH DEV:

Will the Minister of HoME Arr.
be pleased to state:

(a) whether the Government
India has taken any decision with
gard to the merger of Goa with
adjoining State;

(b) if so, what is the decision;

(¢) whether the Government of
was consulted in the matter?

Tug MINISTER or STATE 1N
MINISTRY or HOME AFFAIRS ('
JAarsukHLAL HaTtmEI): (3) to (c¢)
statement is laid on the Table of
House.

STATEMENT

Government’s policy in the m:
was stated by the late Prime Min’
while answering supplementaries
Question No. 603 in the Lok S:
on the 16th March, 1964 as follow

“The Government of India
that the present is not the tim
do it. Whether it is desirabl
not desirable is another questio:
is not the time to do it, soon :
the liberation of Goa, the elec!
there, etc. In any event it req

+The question was actually a
on the floor of the House by
Bhawaniprasad Tiwary.
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gsome time to quiten down, for feei-
ings not to be excited there. There
is a very strong party there—may
be it is not a majority but just
.nearly half-—which is very much
opposed to merger. So, raising the
question now creates difficulties,
creates trouble and diverts people’s
attention from the work of consoli-
dation in Goa, and it is before for a
few years to elapse. Then the matter
may be taken up and let them
decide as they choose. The Govern-
ment of India does not see any
neeg for any hurry in this matter.
It is immaterial whether it is done
after five years’ or ten years’ time.”

The Government have not reviewed
‘thig matter since then,

dfex wart watg  faam: &'a:r-
QAT weElY 93 TN Y TN ST 06
T ARFA0TT § I7 A7 FY A AN
? o sifed uox faotr ax /g wgar
1 96T 7

st wagesT m:wf‘amgaff‘
B1E ATNT WHF AR A AE &1

dfed WAl wae frard:  mer
WEH &1 %R & 98 F¥7e7 faar a7 4r
fe 5w feafq oz qafaam= fear st <gr
2, @ T T FF A AT AT OF
g q% faa og=r § R ag Fa4r
feafa g faar a2 gaferame favar s ?

= FugEeT™ grdt : gRiaET #y
& g AEr § 1 Ll ¥ fagr g -

“The Govenment have not re-
viewed this matter since then.”

afes ag F1s AT wwer oY @ 98 T
FIE T FT A7 A G ZT T | o
aw F1% fAaug 7 g, 9 aF I8 ATHar
fraTadT A 2 |

st o ao U@ W wEET
F oo gy f MaT & wfasy &y a3
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afemusd § F1E 7qNg A9 £ ) 9T 98
= 751 & o o wealt o mfew A qfqw
H ug Faaer T a1 fF s 2w a9 a
T &1 et oft ferereadt s o faema
1 fAum 78 foar s, o9 f <
AT o g A 3 grgeg & fawy
#t fqorr & wveY Ao 957 # ?
T AT AERA IW  HIHT FT ATAT
qHaT § 7

Surt JAISUKHLAL HATHI: 1 may
reply in English here. If the hon.
Member reads the statement which
was made in the Lok Sabha by the
late Prime Minister, he said:

“The Government of India feel
that the present is not thre time to
do it. Whether it is desirable or
not desirable ig another question. It
is not the time to do it, soon after
the liberation of Goa, the elections
there, etc, In any event it requires
some time to quieten down, for feel-
ings not to be excited there. There
is a very strong party there may
be it is not a majority but just near-
ly half of which is very much op-
posed to merger. So raising the
question now creates difficulties,
creates trouble and diverts people’s
attention from the work of consoli-
dation in Goa, and it is better tor
a few years to elapse, Then the
matter may be taken up, and let

them decide as they choose, The
Government of India qoes not see
any need for any hurry in this

It is immaterial whether it
ten

matter.
is done after five years’ or
years’ time.”

Sir, this was the statement made by
the late Prime Minister. After that
T went to Goa in my official capacity.
They were going to place a Resolution
before the Goaz Assembly for merger
of Goa with Maharashtra. I discussed
the matter in my official capacity with
them and requested thrat before this
was done it would be better if things
were discussed with the Prime Minis-
ter and the Home Minister of the
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Government of India. So the Resolu-
tion was not placed before the Assem-
bly. Subsequently, Shri Patil went
there and he made a statement. But
he did not make that statement in
his official capacity. (Interruptions)
No, he made it as the leader of a poli-
tical organisation.

Serr M, P, BHARGAVA: May 1
know, Sir, whether any advice was
given to the Goa Assembly not to take
up this matter? As is prescribed in
the Constitution, the constitutional
right is of the Goa Assembly to con-
sider this question and make their
recommendation to Parliament.

Srrr JAISUKHLAI. HATHI: No
advice was given to the Assembly as
such. The Government of India
cannot give any advice to the Assem-
"bly but, as I said, I had discussed this
dquestion with the Chief Minister of
Gog and advised him, or requested
him that he might first discuss this
with the Prime Minister, and then he
said that he would take it up with his
colleagues and the members of nis
party.

St ITFALT ATIOA ;T HIA-
A gt F7 a8 AT ) wIW FLT
fF TaT F 937 F @Frg § wEIoe
UST F 76 AT F oqry AR
gt 2 WA F ary 5 ox
saagTe 3oT ! afy 5 € coyewTE
gT 2 a1 |rIT I qEAY { 70 T

13

qaes ? R

Sart  JAISUKHLAL HATHI: I
-think hon. Members of the House all
know that this is rather a question
-which is an important one and a deli-
cate one. The present ruling party
in Goa wants that it should be merged
with Maharashtra, The Maharashira
members of Goa also would like that
it should be merged. But because this
is a question which is rather delicate
-and be~ause half the members of the
Assembly or half the population is on
- pne side. ‘

i
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Smrr A. B. VAJPAYEE: Not one
half.

SHRI JAISUKHLAL, HATHI:
Nearly half or roughly half. What-
ever it is, because of the nature of the
question it is better to consult them
and then bring about ap amicable
settlement rather than impnse a deci-
sion like that. So the whole guestion
is a delicate one. I may even here
inform the House—of course they may
be aware of it—that only last week
there was a Resolution in the Lok
Sabha by some private Member and
I requested that it may be adjourn-
ed because of the delicate nature of
the question. This is unnecessarily
rousing the sentiments of the people.
It will be quietly discussed and some
settlement arrived at.

Suri P. K. KUMARAN: The hon.
Minister just now stated that Shri
S. K. Pati]l made thrat statement in his
capacity as the leader of a political
party and not as a member of the
Central Cabinet. May I ask whether
the Cabinet has afterwards discussed
this statement of his, and whether any
member of the Cabinet can say things
outside ang then state that he inade
it as the leader of a political party
and make another statement in his
capacity as a Central Minister, whe-
ther it is permissible for him to do so
and, if so, with what result? Was this
aspect of the matter discussed by the
Cabinet? If so what is the result?

Sart JAISUKHLAL HATHI: The
result may be what it hag been. But
I had definitely enquired of the Rail-
way Minister—because I had to cnn-
sult him-—and the Defence Minister
also, and at the Government level, up
to that time this matter was not dis-
cussed. Subsequently we had discus-
sed it.

SrrmaTr SHAKUNTALA PARAN-
JPYE: Does the Government think
that by waiting for even ten years
this problem is going to be less deli-
cate and that the sentiments of the
people are going to subside, or will
they get roused?
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Sert  JALSUKHLAL HATHL: It
may be. If it is possible to solve
this question amicably, the sentiments
may not be roused. But if proper
opportunity is not given to the per-
sons concerned to express their views,
it may be that sentiments may be
roused.

SurimAaT SHAKUNTALA PARAN-
JPYE: Was that not done at the time
of the election?

Surr JAISUKHLAL HATHI: That
is exactly the point. Let those senti-
ments of the elections subside. And

then in a calm moment let us discuss
it.

Surri SITARAM JAIPURIA: The
hon. Minister stated that he advised
the Goa Assembly. Did he advise
the Goa Chief Minister to go and con-
sult the Prime Minister in the matter
and if so, what was the reaction of the
Goa Chief Minister on this particular
issue?

Surt JAISUKHLAL HATHI: Sir, I
have already replied to that question.

Mr. CHAIRMAN: He has
given his reply.

already

Surr A. D, MANI: May I ask the

hon. Minister if I would be right in
inferring that the attitude of the Gov-
ernment is that on the basis of the
present elections in Goa, they would
not be able to come to a decision and
that they should reconsider the matter
after the next elections?

Surr JAISUKHLAL HATHI. As I
said, Sir, this is a question which is
being considered.

Serr N. SRI RAMA REDDY: [ felt
very happy with the statement placed
before the House. That vindicated the
stang taken by the jate Prime Minis-
ter. The last sentence there reads
like this: “The Government have not
reviewed this matter since then.” So,
the Government is committed to the
stand taken by the late respected
Prime Minister, Shri Jawaharlal, But

[ RAJYA SABHA]
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instead of saying that they seem to
be wavering, according to the stale-
ment that the Home Minister has just
now made. There is absolutely no
reason why they should be wavering
and .

Mgr. CHAIRMAN: Is this a question?

Surr N. SRI RAMA REDDY: The
question is: The Government is com-
mitted to . . .

Mg. CHAIRMAN: That
question.

is not a
It is a statement,

Surt N, SRI RAMA REDDY: I want
to know and I want a categorical
statement from the Minister saying
that the Government is definitely
committed to the stand taken by the
late Prime Minister. I do not want.
him to take a different attitude. I
want his attitude with regarq to the
statement of the late Prime Minister
that for ten years it shall not be
disturbed.

Mr. CHAIRMAN: It is a statement.

Surt MAHAVIR TYAGI: The Gov-
ernment would do exactly what the
late Prime Minister would have done&
in the circumstances.

Surr JA'SUKHLAL HATHI. I would’
only like to say that this is exactly
what I said. Let these sentiments
settle down and then we can discuss
it quietly and calmly.

Surt N. SRI RAMA REDDY: Let
ten years elapse.

Mr. CHAIRMAN: It takes time to.
settle down. Shri Gurupada Swamy.

Sarr M. S. GURUPADA SWAMY:
I would like to know from the hocn.
Minister (a) Whether the Konkani
speaking people of Goa are in a majo-
rity and whether Konkanj is g dialect
and not a language and

SRt A, B. VAJPAYEE: Not a dia~-
lect of the Kannada language.
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Surt M. S. GURUPADA SWAMY:
And whether it is a fact that the issue
of the merger with Maharashtra was
not an issue at the time of the elec-
tions, and thirdly and lastly, Sir, ..

SurRT A. B. VAJPAYEE: How 1nany
questions? ‘

SHRT M. S. GURUPADA SWAMY:
....whether this has become 3 bone of
contention between Maharashtra znd
Mysore recently.

Surr JAISUKHLAL HATHIL: Tt is
exactly this question which the hon.
Member has asked which is relevant.
That is why I counsel patience.

GUJARAT REFINERY

*388. Sur1 RAM S:NGH: Will the
Minister of PETROLEUM AND CHEMICALS
be pleased to state the scheduled date
of completion of the Gujarat reiinery
project and the estimated cost there~
of when finally completed?

Tre MINISTER or PETROLEUM
AND CHEMICALS (Surr HumAvun
KaBIr): The first million tonne capa-
city of the refinery is expected to be
commissioned by about March, 1965
and the second million tonne akout 6
months later. The cost of the refinery
proper is estimated to be FEs. 22
crores, Up to Rs. 8 crores more will
be spent on related facilities like
Power House, water supply, township,
etc. .

Surt RAM SINGH: May I know if
Dr. Banney, an expert from France
on petro-chemical industry, has re-
ported that there should be develop-
ment of petro-chemical industries in
that area? And if so, what action has
been taken by the Government”

Surt HUMAYUN KABIR: It is in-
tended to develop a petro-chemical
complex in that area and for that dis-
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cussions are continuing.

Sur1 C. D, PANDE: In view ot the .
fact that crude oil extracted frem the !
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wells in Gujarat at present is being
fed to the Bombay refinery, after this
refinery goes into operation, what
quantity of crude oil will be imported
from outside? May I know whether
we will be self-sufficient in that also?

to Questions

Surt HUMAYUN KABIR: At pre-
sent roughly about 1 million tons of
crude oil is being fed to the Bombay
refinery. But we expect to increase
the production of crude oil in Gujarat
as soon as the Koyali refinery goes
into operation. Therefore, the re-
quirements of Koyali will be met in
full and if there is any surplus it will
go to feed the Bombay refinery. Iff
not, we will continue to [mport crude
oil as before.

Surt ARJUN ARORA: May I know
if any foreign assistance has been ob-
tained for building this refinery and
if so, how much and from what
source?

Surr HUMAYUN KABIR: This re-
finery is being built with Soviet assis-
tance. The Soviet Government has
offered credit up to Rs. 10 crores for
this project.

Surt M. C. SHAH: May I ask if any
proposal is under the consideration
of the Government to place this re-
finery in the charge of the Indian Oil
Corporation in the near future?

Surr HUMAYUN KABIR: It will
naturally be a part of the Indian Oil
Corporation.

Surr P. K. KUMARAN: May I ask
whether any negotiations are going on
with any foreign countries for the
purpose of starting petro-chemical in-
dustries 1 the neighbourhood of
Koyali, ang if so, what are the terms?

SHrt HUMAYUN KABIR: Sir, the

_ discussions are continuing. We have

hag two specific offers so far, one
from a British-American concern, and
the other from a primarily American
concern, and both these are under con-
sideration. The terms I cannot say at
this moment since they are under
negotiation,



